
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.  No./543/93 
T.A. No. 

DATE OF DECISION 0 4/10/1993 

MOhaabhai 1 i.bhi Ajmri 	Petitioner 

ir .H.D. 1 jirard 	 Advocate for the Petitioner(s) 

Versus 

JriLc 	f_ 	tirs _ Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	. 	bar ( j) 

The Hon'ble Mr. 	Tib: k:tr 	: .•inber (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? L- 

To be referred to the Reporter or not? 7' 

Whether their Lordships wish to see the fair copy of the Judgement ? < 

Whether it needs to be circulated to other Benches of the Tribunal I 



Maham4bhai Alibhai Ajrneri, 

Aged 4 , Lligiori : I4usli.., 
Sarepd id, 
Wuluka Paddhari, 
Distri t:- Rajkot, 
('TTT. : APPL. 

Advoc 	 : 4r.H.D.I'Lirni 

versus 

 
Union f India,westerri railway, 
throug : General Manager, 
ester La ilway, 

Church ate, 
2Z 

 
Divisidnal r&ailwey ianager, 
Iajkot lJivision, 
Westerr La ilway, 
Kothi Compound, 
R:jkot : RLSPONDTS 

ORAL JUDGE 

O../543/93 

Date:04/1O/199 3 

Per : )flble Shri R.0.I3hatt 

mber (j) 

1r .U.D. iirani, learned advocate for 

the ap icant. 

2. 	 This application is fil2d. by one 

Maharnadhai Alibhai against the railway for getting an 

appointrient on compassionate ground. It is mentioned in 

the app ication that his father late Alibhai died in harness 

on 24/2 1963, when he was on duty at Dwarka station a 

Pointsrnn. It is alleged that thereafter this applicant 

as heir of the deceased made an aapltction in the year 

2 



-3- 

1979 for 	ttirig appo iritment on compassionate ground, 

but no rely was given by he Railway. It is alleged 

in the apblicction that due to heavy flood in 1979 at 

:1orbi, t1e correspondenca regarding the above application 

has been swept away in the flood. Thereafter, as late as 

on 01/0341992 and on 03/08/1992, he made applications 

to the rspondents for compassionate appintrnent. The 

first qustion arises in this application about juris- 

diction of this Tribunal and than the question of limitation 

also, b4ause any causes of action arisen 3 years prior 

to the dte of coming into operation of Central Administreive 

Tribuna1 1ct. This Tribunal cannot consider it and 

cannot ebtertain such aLlplioation. Further more / there is 

inordinate delay in filing this application and in our 

opinion,the aaplicanit was negligent in not making an 

app1icetion for compassionate appoinamant from 1979 onwards 

till riach 1992. Iienxce,on both points, the application has 

tobe dimissed as not maintainable and also barred by 

1imitation. Hnce, the appiicaciori is summarily rejected. 

Admn. Member 
	 Judicial Member 

Date: 04/10/93 
	 Date: 04/10/9 3 

SSH 


